0.8.No.7696/2026

ORDER

Heard the learned Counsel Miss.Mehak Chaichani for
the plaintiff on l.LA.No.1.

Perused the |ANo.1 filed Under Order 39
Rule 1 and 2 of CPC, 1908 seeking to pass an exparte ad-
interim order of Temporary Injunction restraining the
defendants, theijr officers, agents, representatives, person
acting through or under them and/or any other person
responsible for or facilitating the dissemination of the
impugned content, from continuing to host, publish,
upload, transmit, circulate, communicate, reproduce,
republish or otherwise make available the false and
defamatory content concerning the plaintiff and/or the
cinematograph file titled ‘Ranabaali’ identified in the
schedule and consequently, direct the defendant No.1 to 7
to forthwith disable access to, remove and/or de-index the
comments or on the URLs specifically identified in the
schedule and electronic material and to take responsible
steps to prevent the immediate republication of the same
or substantially identical false ang defamatory content
through their respective platforms, while preserving all
available electronic records, account information, IP logs,
metadata and Other relevant data relating to the
comments made on the sajq URLSs, accounts and uploads
for production before the Coyrt and for identification of
the persons responsible, Pending disposal of the suit.
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By perusing the materials on record and

olaint averments, documents and looking to the facts and
circumstances of this suit, at this stage the plaintiff has
made out a prima-facie case for grant of ex-parte
temporary injunction and in order to avoid multiplicity of
proceedings. If the notice is ordered to be issued, it
causes the delay and defeats the very purpose of filing
the suit. Hence, | proceed to pass the following:

ORDER

Issue  ex-parte Temporary  Injunction  order
against the defendants,
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